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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 915 of 2024

IN THE MATTER OF

Amit Kumar ......Applicant

VERSUS

Union of India & Ors. ......Respondents

Additional Submissions by Applicant
(Placing on record the representations received from affected villagers)

Most Respectfully Submitted:

l.

That the present Original Application No. 915/2024 is pending adjudication before
this Hon’ble Tribunal, wherein the Applicant has approached this Hon’ble
Tribunal in public interest raising serious environmental and legal issues
concerning forest governance, land use, and protection of ecology, while ensuring
compliance with constitutional and statutory safeguards.

That during the pendency of the present proceedings, the Applicant has received a
detailed written representation vide email dated 30.12.2025 from the residents of
Majra Shivnagar, Banipur and Shyam Nagar, falling under Gram Panchayat
Bibipur Jalalabad, District Shamli, Uttar Pradesh, through their representative Shri
Vinod Kumar Kashyap and others.

. That the said villagers have specifically requested the Applicant, who is the

Applicant in O.A. No. 915/2024, to place their grievance, facts, and supporting
documents on record before this Hon’ble Tribunal, as the actions complained of
are directly connected with the subject matter and consequences arising from the
issues involved in the present Original Application.

That the Applicant is placing the said facts on record bonafide, without any
personal interest, and solely to assist this Hon’ble Tribunal in arriving at a just, fair
decision, particularly where large-scale human, environmental, and constitutional
concerns intersect.

FACTS REQUESTED TO BE BROUGHT TO THE NOTICE OF THIS HON'BLE
TRIBUNAL

. The villagers of the aforesaid habitations have stated that they are living in an

atmosphere of constant fear, insecurity, and coercion, on account of sudden
eviction and demolition notices issued by the Forest Department, District Shamli,
allegedly without following due process of law.

It has been asserted that:
e The said habitations have existed for more than four to five generations;
e The population of the affected villages is approximately 2500-3000
persons;
e The residents belong to economically and socially vulnerable communities
including Dhiwar/Kashyap, Pal/Dhangar, Balmiki and Prajapati
communities.

The villagers have categorically stated that they were in settled possession of the
land prior to 1947, and much before the issuance of notification under Section 4 of
the Indian Forest Act, 1927 in the year 1955, and even prior to the alleged
declaration under Section 20 in 1971.
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8. It is further stated that:
e No effective site inspection was conducted at the time of forest notification;
e No individual or community-level notice or hearing was granted to the
affected residents;
e The mandatory legal procedure under the Indian Forest Act was not
followed in letter or spirit.

9. The villagers have also pointed out that the State of Uttar Pradesh itself has
continuously treated the area as inhabited abadi land, as evidenced by:
e Allotment of houses under Pradhan Mantri / Mukhyamantri Awas Yojana;
e Provision of drinking water connections under Jal Jeevan Mission;
e FElectricity connections;
e (Construction of pucca roads under Pradhan Mantri Gram Sadak Yojana.

10. It has been specifically contended that if their occupation was illegal, such
long-standing governmental recognition and provision of civic amenities would
not have been extended by multiple departments of the State over decades.

11. The villagers have further placed on record that repeated representations have been
made before:

e The Hon’ble Chief Minister’s Office, Uttar Pradesh, wherein directions
were issued by senior officers to the District Magistrate, Shamli;

e The Hon’ble Minister of State (Independent Charge), Forest &
Environment Department, Uttar Pradesh, who issued a letter dated
04.11.2025 for just and lawful action;

e The Uttar Pradesh Backward Classes Commission, which issued
communications dated 13.11.2025 and 23.12.2025 recommending
protection of the villagers’ rights.

12. Despite the above, it has been alleged that no final, reasoned, or lawful decision
has been taken, and demolition actions are being attempted with police force,
causing grave apprehension of irreparable harm.

REPRESENTATIONS BEFORE CONSTITUTIONAL AND STATUTORY
AUTHOQRITIES

13. The villagers have further placed on record that repeated representations have been
made before:

e The Hon’ble Chief Minister’s Office, Uttar Pradesh, wherein directions
were issued by senior officers to the District Magistrate, Shamli;

e The Hon’ble Minister of State (Independent Charge), Forest &
Environment Department, Uttar Pradesh, who issued a letter dated
04.11.2025 for just and lawful action;

e The Uttar Pradesh Backward Classes Commission, which issued
communications dated 13.11.2025 and 23.12.2025 recommending
protection of the villagers’ rights.

14. Despite the above, it has been alleged that no final, reasoned, or lawful decision
has been taken, and demolition actions are being attempted with police force,
causing grave apprehension of irreparable harm.

HUMANITARIAN, CONSTITUTIONAL AND ENVIRONMENTAL
DIMENSIONS

15. The Applicant respectfully submits that:
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e Environmental protection cannot be enforced through arbitrary, coercive,
and one-sided actions, especially against settled populations without lawful
determination;

e The principles of sustainable development, environmental justice, and
inter-generational equity, as recognised by this Hon’ble Tribunal, require a
balanced and humane approach;

e Forced eviction without rehabilitation, survey, and due process raises
serious concerns under Articles 14, 21, and 300A of the Constitution of
India.

16. The villagers have specifically requested:
e (onstitution of a joint survey committee comprising Revenue, Forest, and
Panchayat departments;
e Objective demarcation of actual forest land and long-settled abadi areas;
e Maintenance of status quo and immediate restraint on demolition till lawful
decision is completed.

LIMITED PRAYER FOR PLACING FACTS ON RECORD

17.In view of the above, the Applicant does not seek any independent relief for
himself through this submission, but respectfully prays that this Hon’ble Tribunal
may:

(a) Take on record the representation/email dated 30.12.2025 along with
annexed documents submitted by the villagers of Majra Shivnagar, Banipur
and Shyam Nagar, gram panchayat Bibipur Jalabad, District Shamli;

(b) Consider these subsequent facts while adjudicating O.A. No. 915/2024,
especially in relation to actions taken by the Forest Department affecting
human habitations;

(c) Pass such further or other orders as this Hon’ble Tribunal may deem fit in
the interest of justice, equity, environmental protection, and rule of law.

AND FOR THIS ACT OF KINDNESS, THE APPLICANT AS IN DUTY BOUND
SHALL EVER PRAY

VERIFICATION
Verified at New Delhi on this 3rd day of January 2026 that the contents of the above
submission, are correct and true to the best of our knowledge, belief, and official records.
No part of it is false, and nothing material has been concealed therein.

Filed by:

Amit Kumar

(Applicant in person)

Phone: +91 9050487878

Email: amit0123.ac@gmail.com
Place: New Delhi

Date: 03.01.2026
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M Gmail 8

fawa: v damad Ay STerarang & 9ot fa TR, AR Td 2R & fAarfia) P 3R § gURT 98 wd
AT ATATAT & THE T¥gd F 3 JqAH |

1 message

Amit Kumar <amit0123.ac@gmail.com>

Vinod kumar <vsk23190@gmail.com> Tue, Dec 30, 2025 at 12:09 PM
To: Amit Kumar <amit0123.ac@gmail.com>

Cc: pccf-up@nic.in, dmshm@nic.in, judicial-ngt@gov.in, ecovigilsociety@gmail.com, csup@nic.in, "envsection7@gmail.com"
<envsection7@gmail.com>
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WIR), I U& STetaryg TRacd feHT, 3R g2l 2mET 3 e 04 TdeR 2025 BT Y Aftia B Jraifeid eridre! ag uF Wivd far &1 sab s1fdRem,
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